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E-FIR No. 13853/2020
PS Tilak Nagar

U/s 379/411/34 |\pC
State Vs. Gopal
29.08.2020

Present: Ld. APP for the State.

Sh. Sumit Tyagi Ld. Counsel for accused with surety of accused.

Vide order dt. 20.08.2020, Ms. Sonam Gupta, Ld. Duty MM,
West District has granted bail to accused Gopal subject to furnishing of
personal and surety bonds to tune of Rs.10,000/-. In compliance of said order
the said bail bond is furnished and accepted. The original ID poof and
solvency proof seen and returned. Accordingly, the accused is directed to be
released forthwith if not required in any other process of law. Release warrant
be prepared accordingly.

Personal bonds of the accused be sent to the Jail superintendent
concerned for attestation of signature thereupon and the same be returned after
doing the needful to the concerned court.

The present record be tagged with the application for record.

Copy of this order be given to the Id. Counsel for accused and
copy of the same be also sent to jail superintendent for compliance.

\
(DEEPIKA THAKRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



FIR No. 0558/20
PS Moti Nagar
29.08.2020
Present: Ld. APP for the State.

Sh. Yogesh Sharma Ld. Counsel for applicant.

This order shall dispose of the application seeking re
motor cycle bearing no. DL-4SCT-1460 on superdari to the applicant.

Notice of this application was issued to 10. 10 in his reply has
submitted that during investigation vehicle no. DL-4SCT-1460 was seized and
IO has also no objection qua the release of vehicle

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titled as Manijit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been
held that :-

lease of

“68. Vehicles involved in an offence may be released to the
rightful owner after preparing detailed panchnama, taking photographs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.

70. The production of the vehicle should not be insisted upon
during the trial. The panchnama and photographs along with the valuation
report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
Insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is not claimed by the accused, owner, or the insurance company
or by a third person, it may be ordered to be sold by auction,”



FIR No. 0558/20
PS Moti Nagar
29.08.2020

Considering the facts and circumstances and law laid down DY
higher courts, vehicle in question bearing registration number DL-4SCT-1460
be released to the applicant/ registered owner on furnishing ggﬂmﬂ‘g—’

indemnity bond as per valuation report of the vehicle and on showing the

original documents of vehicle. 10 is directed to get the valuation done and

also to get the photographs from all angles prior to releasing the same 1O the
applicant as per directions of Hon'ble High Court.

Copy of this order be given dasti to applicant.

Copy of the order be sent to the SHO concerned.

Panchnama and photographs (alongwith negative/CD) shall be
filed in the court along with charge sheet.

Record be sent back to court concerned.

\
(DEEPIKA THXKRAN)
Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



FIR No. 015239/16

PS Punjabi Bagh

29.08.2020

Present: Ld. APP for the State. | |
Sh. R.K. Sharma Ld. counsel for applicant with applicant N

person.
This order shall disposé of the application seeking release of
motor cycle bearing no. DL-6SAM-7634°0N superdari t0 the applicant

Original documents of vehicle and 1D proof of applicant seen and
returned. _

Notice of this application was issued to 10. 10 in his reply has
submitted that during investigation vehicle no. DL-6SAM-7634 was seized and
|0 has also no objection qua the release of vehicle

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titted as Manjit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been
held that :-

“68. Vehicles involved in an offence may be released to the
rightful owner after preparing detailed panchnama, taking photographs of the
vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested
countersigned by the complainant, accused as well as by the person to whom
the custody is handed oOver.

70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation
report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72 If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
r'esponse or the owner declines to take the vehicle or informs that it has claimed
l'nsurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.

73. If a vehicle is not claimed by the accused, owner, or th
! , Or e



FIR No. 015239/16
pS Punjabi Bagh
29.08.2020

insurance company or by a third person, it may be ordered to be sold by
auction.”

Considering the facts and circumstances and law laid down by
higher courts, vehicle in question bearing registration number DL-6SAM-7634
be released to the applicant on furnishing security bond / indemnity bond as

per valuation report of the vehicle. 10 is directed to get the valuation done

and also to get the photographs from all angles prior to releasing the same 10
the applicant as per directions of Hon'ble High Court.

Copy of this order be given dasti to applicant.

Copy of the order be sent to the SHO concerned.

panchnama and photographs (alongwith negative/CD) shall be
filed in the court along with charge sheet.

Record be sent back to court concerned.

\

(DEEPIKA THAKRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



FIR No. 416/20

PS Mundka

U/s 33/38 Delhi Ex. Act

State Vs. Mandeep

29.08.2020

Present: Ld. APP for the State
Sh. Manoj Kumar Sharma Ld. Counsel for applicant/
This bail application has been filed on behalf of accused Mandeep

cused has been
. : is
falsely implicated in the present case and he is in JC since 21.08.2020. It

further stated that alleged recovery has already been effected by the police and
purpose will be

accused.

in the above mentioned case FIR wherein it is submitted that ac

he belongs to a respectable family. It is further stated that no
served by keeping the accused in JC. Hence present bail application is filed.

Reply to this application was sought wherein it is mentioned that
the alleged recovery has been effected from the possession of accused. With
this prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the career/future of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and
jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 20,000/- with one surety in the

like amount subject to following conditions:-

1. He will not tamper the evidence or intimidate any of the
witnesses.
2 He shall co-operate into the investigation and will appear before

|O and Court as and when required and directed.
3. He will furnish his fresh address on record as and when he

changes the same.

4, He will not commit the same offence in future.

Accordingly, the application stands disposed of.

Copy of this order be given to the Id. Counsel for accused and

[N
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FIR No. 416/20

PS Mundka

Uls 33/38 Delhi Ex. Act
State Vs. Mandeep
29.08.2020

Copy of the same be also sent to jail superintendent for
compliance. Ahlmad is directed to send the record to concerned court.

\
(DEEPIKA THAKRAN)

Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



Vehicle No. UP-14 DY-4199

MTC
29.08.2020
Present: Ld. APP for the State.
Sh. Sidharth Chaturvedi Ld. Counsel for applicant with applicant in
person.

This order shall dispose of the application seeking release of
motor cycle bearing no. UP-14DY-4199 on superdari to the applicant.

Notice of this application was issued to 10. 10 in his reply has
submitted that during investigation vehicle no. UP-14DY-4199 was seized and
|0 has also no objection qua the release of vehicle

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case tittled as Manjit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been
held that :-

“68. Vehicles involved in an offence may be released to the

rightful owner after preparing detailed panchnama; taking photographs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation
report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
73. If a vehicle is not claimed by the accused, owner, or the
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or by a third person, it may pe ordered to be sold by

jnsuranceé company
aw laid down by

s and circumstances and |
DL-1RS-3130

auction.”
considering the fact

s, vehicle in question bearind registration number

higher court
e government dues

be released t0 the applicant M
and facind traffic challans etc as to the said_vehicle within_two months
from the date when the normal functioning of the court resumes and on
furnishind security bond | indemnity bond as per valuation report of the

he valuation done and also to get the photographs

vehicle. 10 is directed to gett
sing the same 1O the applicant as per directions of

ct to clearance of all th

from all angles prior to relea

Hon'ble High Court.

Copy of thi
he order be sent to the SHO concerned.
gative/CD) shall be

s order be given dasti to applicant.

Copy of t
Panchnama and photographs (alongwith ne

filed in the court along with charge sheet.
Record be sent back to court concerned.

(DEE%W‘” KRAN)

Duty MM- I (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



Vehicle No. DL-1RV-8243

STA

29.08.2020

Present. Ld. APP for the State. )
Sh. Arun Kumar Tiwari Ld. Counsel for applicant with applicant I

person.

the application seeking release of

he applicant.
O in his reply has
as seized and 10

This order shall dispose of
motor cycle bearing no. DL-1RV-8243 on superdari to t

Notice of this application was issued to 10.

submitted that during investigation vehicle no. DL-1RV-8243 W

has also no objection qua the release of vehicle

This Court is of the considered Vview that the vehicle has to be

d as Manjit singh

released as per directions of Hon'ble High Court in case title
t has been

vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein i

held that :-

“68. Vehicles involved in an offence may be released to the

rightful owner after preparing detailed panchnama; taking photographs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicl
he complainant, accused as well as by the person to whom

e should be attested

countersigned by t
the custody IS handed over.
70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation

report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72, If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the ve

insurance company fails to take poSS€ss

hicle to the insurance company and the

ion of the vehicle, the vehicle may be

ordered to be sold in auction.

73. If a vehicle is not claimed by the accused, owner, or the L\-—/



vehicle No. DL-1RV-8243
STA

insurance company or by a third person, it may -be ordered (0 be sold by
auction.”

Considering the facts and circumstances and law |aid down by
higher courts, vehicle in question bearing registration number DL-1RV-8243 be
released to the applicant subject to _clearance of all theM
and facing traffic challans etc as to the said vehiclgjng__(),nﬂ—mi—s—hi—ng

security bond [ indemnity bond as per valuatiog_r_e_p_gr_t_gf_tl\_e—‘@b—igﬁ- 10 is

directed to get the valuation done and also to get the photographs from all
angles prior to releasing the same to the applicant as per directions of Hon'ble
High Court.

Copy of this order be given dasti t0 applicant.

Copy of the order be sent to the SHO concerned.

panchnama and photographs (alongwith negative/CD) shall be
filed in the court along with charge sheet.

Record be sent back to court concerned.

\
(DEEPIKA THAKRAN)
Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



DD no. 00012A/2020
PS Moti Nagar
29.08.2020
Present: Ld. APP for the State.
Sh. Neeraj Sagar Id. Counsel for applicant.
This order shall dispose of the application se
mobile phone make OPPO A-5 on superdari to the applicant.
Notice of this application was issued to 10. 10 in his reply has

eking release of

submitted that during investigation mobile phone was recovered. 10 has also no
objection qua the release.

The articles has to be released as per directions of Hon'ble High
Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013
dated 10.09.2014 wherein it has been held that :-

“59. The valuable articles seized by the police may be released to
the person, who, in the opinion of the Court, is lawfully entitled to claim such as
the complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnafna of such articles, taking photographs of such
articles and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom
the custody is handed over. Whenever necessary, the court may get the
jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence.

Considering the facts and circumstances and law laid down by
higher courts, articles in question as per seizure memo be released to the
applicarit Radha on furnishing security bond as per valuation report. I0/SHO
is directed to get done the valuation as well as photographs of the same prior to

the release the same to the applicant as per directions of Hon'ble High Court.

panchnama and photographs shall be filed in the court alongwith

™~

the chargesheet.



P

nt.

Copy of this order be given dasti to applica
0ISHO concerned for

/ Copy of this order be also sent 10 |
; compliance.

B

\
(DEEPIKA THAKRAN)
(Mahila Court-04)

west Distt. THC, Delhi
29.08.2020.



Vehicle No. DL-1RS-3130

STA
29.08.2020
Present: Ld. APP for the State.
Sh. Arun Kumar Tiwari Ld. Counsel for applicant with applicant in
person.

This order shall dispose of the application seeking release of
motor cycle bearing no. DL-1RS-3130 on superdari to the applicant.

Notice of this application was issued to 10. 10 in his reply has
submitted that during investigation vehicle no. DL-1RS-3130 was seized and 10
has also no objection qua the release of vehicle

This Court is of the considered view that the vehicle has 10 be
released as per directions of Hon'ble High Court in case titted as Manjit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been

held that :-
«“68. Vehicles involved in an offence may be released to the

rightful owner after preparing detailed panchnama, taking photographs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation
report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is not claimed by the accused, owner, or the
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FIR No. WD-TN-000674/20
PS Tilak Nagar
U/s 379 IPC

29.08.2020

Present: Ld. APP for the State.
Applicant in person.
This order shall dispose of the applicat

mobile phone make MI A-1 on superdari to the applicant.
10. 10 in his reply has

as also no

ion seeking release Of

Notice of this application was issued to

submitted that during investigation mobile phone was recovered. 10 h

objection qua the release.
The articles has to be released as per directions of Hon'ble High

Court in case titled as Manjit Singh Vs. State in crl. M.C. No. 4485/2013

dated 10.09.2014 wherein it has been held that :-

“59. The valuable articles seized by the
awfully entitled to claim such as

dacoity has taken place, after
f such
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the person, who, in the opinion of the Court, is |
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jewellery articles valued from a government approved valuer.
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jven dasti to applicant.

Copy of this order be @
also sent 10 10IS

copy of this order be

compliance.
;i/
(DEEP\KA TH KRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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Vehicle No. DL-1RS-3130
STA

29.08.2020
Present: Ld. APP for the State. 4
Sh. Arun Kumar Tiwari Ld. Counsel for applicant with applicant in

person.

This order shall dispose of the application seeking release of
motor cycle bearing no. DL-1RS-3130 on superdari to the applicant.

Notice of this application was issued to 10. IO in his reply has
submitted that during investigation vehicle no. DL-1RS-3130 was seized and 10
has also no objection qua the release of vehicle

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titled as Manjit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been
held that :-

“68. Vehicles involved in an offence may be released to the
rightful owner after preparing detailed panchnama; taking photographs of the
vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested
countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.

70. The production of the vehicle should not be insisted upon
during the trial. The panchnama and photographs along with the valuation

report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the

insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is not claimed by the accused, owner, or the

ey
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Vehicle NO. DL-1RS-3130

STA

insurance company or by a third person, it may be ordered to be sold by

auction.”
cts and circumstances and law laid down by

considering the fa
DL-1RS-3130

earing registration number
o clearance of all the government dues

he said vehicle within two _months

higher courts, vehicle in question b
be released to the applicant subject t
and facing traffic challans etc as to t
from the date when the normal functio

furnishing security bond / indemnity bo
vehicle. 10 is directed to get the valuation done and also to get the photographs

from all angles prior to releasing the same to the applicant as per directions of

ning of the court resumes and on

nd as per valuation report of the

Hon'ble High Court.
Copy of this order be given dasti to applicant.
Copy of the order be sent to the SHO concerned.

Panchnama and photographs (alongwith negative/CD) shall be

filed in the court along with charge sheet.
Record be sent back to court concerned.

(DE&%ﬁA’KﬁA/N)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



Vehicle No. DL-1RV-8243

STA
29.08.2020
Present; Ld. APP for the State.
Sh. Arun Kumar Tiwari Ld. Counsel for applicant with applicant in
person.

This order shall dispose of the application seeking release of
motor cycle bearing no. DL-1RV-8243 on superdari to the applicant.
Notice of this application was issued to 10. 10 in his reply has

submitted that during investigation vehicle no. DL-1RV-8243 was seized and 10
has also no objection qua the release of vehicle

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titled as Manijit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been
held that :-

“68. Vehicles involved in an offence may be released to the
rightful owner after preparing detailed panchnama; taking photographs of the
vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested
countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.

70. The production of the vehicle should not be insisted upon
during the trial. The panchnama and photographs along with the valuation
report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the

insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is not claimed by the accused, owner, or the \:
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Vehicle No. DL-1RV-8243
STA

insurance company or by a third person, it may be ordered to be sold by
auction.”

Considering the facts and circumstances and law laid down by
higher courts, vehicle in question bearing registration number DL-1RV-8243 be

released to the applicant subject to clearance of all the government dues

and facing traffic challans etc as to the said vehicle within two months

from the date when the normal functioning of the court resumes and on

furnishing security bond / indemnity bond as per valuation report of the
vehicle. IO is directed to get the valuation done and also to get the photographs

from all angles prior to releasing the same to the applicant as per directions of
Hon'ble High Court.

Copy of this order be given dasti to applicant.

Copy of the order be sent to the SHO concerned.

Panchnama and photographs (alongwith negative/CD) shall be
filed in the court along with charge sheet.

Record be sent back to court concerned.

v
(DEEPIKA THA&RAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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Vehicle No. UP-14 DY-4199
MTC

ins '
urance company or by a third person, it may be ordered to be sold by

auction.”
Considering the facts and circumstances and law laid down by
higher courts, vehicle in question bearing registration number UP-14DY-4199

be released to the applicant subiect to clearance of all the government dues

as to the said motorcyclel vehicle within_two months from the date when

the normal functioning _of the court resumes and _on furnishing of

insurance certificate to the 10ISHO and _on furnishingd security bond |

indemnityﬂnd as per valuation report of the vehicle. 10 is directed to get

the valuation doné and also to get the photographs from all angles prior t0
releasing the same to the applicant as per directions of Hon'ble High Court.
Copy of this order be given dasti to applicant.
Copy of the order be sent 1o the SHO concerned.
panchnama and photographs (alongwith negative/CD) shall be

filed in the court along with charge sheet.
Record be sent back to court concerned.

\
(DEEPIKA £iAKRAN)
Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.




FIR No. 315/20
PS Kirti Nagar
U/s 25/54/59 Arms Act
State Vs. Chandan @ Romio
29.08.2020
Present: Ld. APP for the State.
Mohd. lliyas Ld. Counsel for applicant .
Though this is an application for seeking regular bail however
interim bail for 45 days is prayed.

Arguments heard.

It is submitted that accused has been falsely implicated in the
present case and his case falls under the directions given by Hon'ble Supreme
Court of India in Writ Petition (c) no. 1/2020 in RE: Contagion of Covid-19 virus
in prisons and Hon'ble High Court of Delhi in Writ Petition no. 2945/2020.
Considering the fact that accused is already on interim bail for 45 days vide
order dated 08.07.2020 passed by Sh. Pankaj Arora, Ld. Duty MM, the same is
further extended for further period of 45 days w.e.f. 29.08.2020

Full signed duplicate of this order be sent to jail superintendent
concerned, which shall also be treated as release warrant upon the acceptance

of personal bond.
Application stands disposed of.
Copy of this order be given dasti, as prayed for.

(DEEPT%AAK\?KN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



FIR No. 014029/20
PS Tilak Nagar
Uls 379 IPC
29.08.2020

Present: Ld. APP for the State.

Applicant in person.

This order shall dispose of the application seeking release oOf
motor cycle bearing no. DL-4SCM-5700 on superdari to the applicant.
Notice of this application was issued to 10. 10 in his reply has

submitted that during investigation vehicle no. DL-4SCM-5700 was seized and
1O has also no objection qua the release of vehicle

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titled as Manjit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been
held that :-

“68. Vehicles involved in an offence may be released to the
rightful owner after preparing detailed panchnama; taking photographs of the
vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.

70. The production of the vehicle should not be insisted upon
during the trial. The panchnama and photographs along with the valuation

report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be
the general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the

insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is not claimed by the accused, owner, or the

insurance company or by a third person, it may be ordered to be sold by
auction.”

-
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FIR No. 302/20
PS Ranjeet Nagar

29.08.2020

Present: Ld. APP for the State.

Applicant in person.
f the application seeking release of

This order shall disposé O
-4697 on superdari t0 the applicant.
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FIR NO. 302/20
PS ranjeet Nagar
£9.08.2020

auction.”

Considering the facts and circumstances and law laid down by
s, vehicle in question bearing reg L-12SJ-4697
nishing securi
|0 is directed t0 get
releasing the same 10

higher court istration number D
be released 10 the applicant on fur bond [ indem i nd as

|uation report of the vehicle.
s from all angles prior to

the valuation done

er va

also to get the photograph
s of Hon'ble High Court.

er be given dasti to applicant.
erned.

negalivelCD) shall be

and
the applicant as per direction

Copy of this ord

Copy of the order be sentto the SHO conc

panchnama and photographs (alongwith

filed in the court along with charge sheet.

Record be sent back to court concerned.

s
(DEEPIKA THN\(RAN)
Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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FIR No. 007931/19
psS Tilak Nagar
uU/s 379 IPC

29.08.2020
pPresent. Ld. APP for the State.

Applicant in person.
This order shall dispose of the application seeking release of

vehicle bearing no. DL-10CB-5899 on superdari to the applicant.

Notice of this application was issued to 0. 10 in his reply has
submitted that during investigation vehicle no. DL-10CB-5899 was seized and
|10 has also no objection qua the release of vehicle. Original RC of vehicle and
ID of applicant seen and returned.

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titled as Manijit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been
held that :-

“68. Vehicles involved in an offence may be released to the
rightful owner after preparing detailed panchnama; taking photographs of the
vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested
countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.

70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation

report should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be

the general norm rather than the exception.
72, If the vehicle is insured, the court shall issue notice to the

and the insurance company for disposal of the vehicle. If there is no

or the owner declines to take the vehicle or informs that it has claimed

eleased its right in the vehic

ompany fails to take poSSESSi

owner
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le to the insurance company and the
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on of the vehicle, the vehicle may be
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ordered to be sold in auction.
73. If a vehicle is not claimed by the accused, owner, or the
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Vehicle No. DL-8ER-8176
MTC

29.08.2020
Present: Ld. APP for the State.

Applicant in person.

This order shall dispose of the application seeking release of

motor cycle bearing no. DL-8ER-8176 on superdari to the applicant.
Notice of this application was issued to 10. 10 in his reply has

submitted that during investigation vehicle no. DL-8ER-8176 was seized and 10

has also no objection qua the release of vehicle
This Court is of the considered view that the vehicle has to be

released as per directions of Hon'ble High Court in case titled as Manjit Singh
Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been

held that :-
“68. Vehicles involved in an offence may be released to the

rightful owner after preparing detailed panchnama; taking photographs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation

report should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be

the general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has claimed
Insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
/3. If a vehicle is not claimed by the accused, owner, or the



IR

vehicle No. DL-8ER-8176
MTC

insurance company or by a third person, it may be ordered to be
auction.” -

Considering the facts and circumstances and law laid down by

higher courts, vehicle in question bearing registration number ~ DL-8ER-8176

be released to the applicant subject to clearance of all the government dues

and facing traffic challans etc as to the said vehicle within two months

from the date when _the normal functioning of the court resumes and on

furnishing security bond / indemnity bond as per valuation report of the

vehicle. 10 1S directed to get the valuation done and also to get the photographs
from all angles prior 10 releasing the same to the applicant as per directions of
Hon'ble High Court.

Copy of this order be given dasti to applicant.

Copy of the order be sent to the SHO concerned.

panchnama and photographs (alongwith negative/CD) shall be
filed in the court along with charge sheet.

Record be sent back to court concerned.

\ /‘k—_’_
(DEEP\KA THAKRAN)
Duty MM- I (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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FIR No. 0673/2020
pPS Punjabi Bagh
U/s 279/304 A IPC

29.08.2020
Present: Ld. APP for the State.

None for applicant.

This order shall dispose of the app!
vehicle bearing no. DL-4SCZ-4099 on superdari t0 the applicant.

Notice of this application was issued to 10. 1O in his reply has
cle no. DL-4SCZ-4099 was seized and

jcation seeking release of

submitted that during investigation vehi
|O has also no objection qua the release of vehicle. Original documents of

vehicle and ID of applicant seen and returned.
This Court is of the considered view that the vehicle has 10 be

released as per directions of Hon'ble High Court in case titled as Manijit Singh

Vs. State in crl. M.C. No. 448512013 dated 10.09.2014 wherein it has been

held that :-
«“68. Vehicles involved in an offence may be released to the

rightful owner after preparing detailed panchnama, taking photographs of the
vehicle, valuation report, and & security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation

report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should bé

the general norm rather than the exception.

72. If the vehicle is insured, the court shall jssue notice to the

the vehicle. If there IS NO

owner and the insurance company for disposal of
nforms that it has claimed

nes to take the vehicle or i
yrance company and the

hicle, the vehicle may be

response of the owner decli

insurance/released its right in the vehicle to the ins

insurance company fails to take possession of the vé

ordered to be sold in auction.

3. If a vehicle is not claimed by the accused, owner, or the
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FIR No. 375/2020

PS Patel Nagar
U/s 457/380/411 IPC

State Vs. Ajay @ Arjun

29.08.2020
Present: Ld. APP for the State.

Sh. A.K. Sharma Ld. Counsel for accused.

This bail application has been filed on behalf of accused Ajay @
Arjun in the above mentioned case FIR wherein it is submitted that accused has
been falsely implicated in the present case and he is in JC since 25.08.2020. It
is further stated that accused belongs to a very poor strata of scoiety and there
is no source of income except the earning of accused. It is further stated that no
purpose will be served by keeping the accused in JC. Hence present bail
application is filed.
Reply to this application was sought wherein it is mentioned that
the alleged récovery has been effected from the possession and if he is

released on bail he can repeat the same offence in future. With this prayer for

dismissal of bail application has been made,
Consideration hearq, Record is perused.

Personal bond ang surety bond in the sum of Rs. 15,000/- with one g i
like amount Subject to following conditions:- HISLY i the

1. He will not ta i
mper the evige intini
witnesses, gl Intimidate any of the

a ) X
He will not commit the Same offence in fut
ure,

Accordingly, the application stands disposeq of
0 ) \
5
_—



Copy of this order be given t0 the |d. Couns

y of the same be also sen

Anlmad is directed to send the record to conc

N

S

\ T~

t to jail superintendent for comp
erned court.

el for accused and

liance.

_ N
(DEEP\KA THAKRAN)
Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi

29.08.2020.
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2
C) FIR No. 119/2020
PS: Tilak Nagar
U/s : 379, 420 IPC
State Vs. Akash Dass

28.08.2020 .
Present: Ld. APP for the State Shri Vishvjeet Yadav, (through video-

conferencing on CISCO webex).
Ld. Counsel for accused Shri K.K.Bharti (through video-

conferencing on CISCO webex).
Accused Akash Dass, S/o Lakhan Dass, R/o D-65, Vishnu
Garden, Khyala, Tilak Nagar, Delhi (accused is in JC).
As per the reply of 10, accused has not been arrested in the given
FIR N0.119/2020 and correct FIR no.be provided. Applicant/counsel for
applicant is directed to verify the correct FIR No. for the present bail
application.
Put up for consideration on 29.08.2020.

MOHIT SHARMA
DUTY MM-02/WEST
DELHI/28.08.2020
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State Vs. p Wan
29 08.2020
Present d. App for the Stat

of the Case, likely impact
Causeq upon the Career/futyre of accuseq and likely time tg be taken jn
Completion of investigatlon and for taking note of the fact that bajl jg arule ang
Jail'is an Exception, ¢

furnishing the
With one Surety in the

1. He  wil not tamper the evidence o Intimidate any of the
Withesseg
2 He shay co-

3. He will furnish his fresh address on recorq as ang When he
Changes the same
4, He wijl Not commit the
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given to the 1d. Counsel for accused and

Copy of this order be ¢
, same be also sent 10 jail superintendent for compliance.
ord to concerned court.

copy of the S
Ahlmad is directed to send the rec

(DEEPIKATHAK AN

Duty MM- I (Mahila Court-04)
west Distt. THC, Delhi
29.08.2020.

020
p.,'r
I



FIR No.588/1¢

h ) .
un‘]ahi B“g]l

29.()8.2()20

Prege
sent Ld. APP for S
-d. £ or State, he
= 5Y 3> (,lt
dines it was directed t
As per the l‘k'l'll.\'ill of the last Pl'()CCLdl]]gS 1l W¢

-+ fc ay but
the present application be put up before the concerned court for today b
sime is put up before the undersigned.
Assistant Ahlmad has reported that twice he went to the
voncemed court but none found and court was found closed.

Now, it is 4:30pm, Ahlmad is directed so send the present

application to the concerned court forthwith positively or on next working
day.

\J

(Deepika Thfnkran)
Duty MM-I(Mahila Court-04)
West/ THC/Delhi
29.08.2020




FIR No. 605/20
PS Tilak Nagar
U/s 188,269,270,
Act
State Vs. Ojeifor Emmanuel S/O Ojeifor
29.08.2020
Present: Ld. APP for the State.
Sh. Anup Gupta Ld. Counsel (through VC).
Sh. Gaurav Chandok Ld. Counsel (through
Two separate bail applications as to the s

filed. In the application filed by email by Ld. Counsel Sh. Anup Gupta no
ation. However undertaking by

Ex. Act, 28/112 DP Act and 14 F

34 IPC, 3 Epidemic Act, 33

VC)
ame accused has been

vakalatanama has been annexed with the applic
Ld. counsels alongwith both the applications has been annexed. Since the ball

order as to the accused namely Ojeifor Emmanuel in the above mentioned FIR

has already been passed and bail already stands granted today before taking

up this matter, this second bail application has become infructuous. Accordingly
the present application stands disposed of.

(DEEPIKA THAKRAN)

Duty MM- 11 (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.

TEN



FIR No. 605/20
PS Tilak Nagar
U/s 188,269,270.34 IPC, 3 Epi
Act
State Vs. Ojeifor Emmanuel s/O Ojeifor
29.08.2020
Present: Ld. APP for the State.
sh. Anup Gupta Ld. Coun

d14 F
demic Act 33 EX. Act, 28/112 pDP Act an

sel for accused (through VvC).
d on behalf of accused Ojeifor

This bail application has been file
n it is submitted that

Emmanuel in the above mentioned casé FIR wherei

accused has no connection with the present offence and he has been falsely

implicated in the present case and she is a refugee. Hence present bail
application is filed.

Reply to this application was sought wherein it s mentioned
thatthe co-accused Enestin Manyi had presented herself to be the manager of
eating house and eating house was found operational at 03.00 a.m. in the night
and accused Ojeifor Emmanuel alongwtih seven other foreigns was also found
present in the eating house and none of them presented their passport and
visa. It is further mentioned that accused had taken the said property on rent
and if she is enlarged on bail she may not appear before the court. With this
prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the careerffuture of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and
jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 20,000/~ with one surety in the

like amount subject to following conditions:-

i He will not tamper the evidence or intimidate any of the
witnesses.
2 He shall co-operate into the investigation and will appear before

|0 and Court as and when required and directed.
3. He will furnish his fresh address On record as and when he

. |
~
B - e | B



changes the same.
4, He will not commit the same offence in future.

vell as
5. He will furnish the details of her present address as we

temporary address where he has resided in the last six months and is intending

to reside in near future as well as his identity proofs to the 10 forthwith.
Application in hand is disposed of. Copy of this Order be given
dasti to 10 and Ld. Counsel for accused/ applicant via email by the Ahimad/

Reader of this court.
Copy of this order be sent to concerned jail superintendent for

intimation to the accused.
Ahlmad is directed to send the record to concerned court.

\
(DEEPIKATHAKRAN)
Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



FIR No. 605/20

PS Tilak Nagar

Uls 188,269,270,34 IPC, 3 Epidemic Act, 33 Ex. Act, 28/112 DP Act and 14 F

Act

State Vs. Chukuka

29.08.2020

Present: Ld. APP for the State.

Sh. Gaurav Chandhok Ld. Counsel for accused (through VC).

This bail application has been filed on behalf of accused Chukuka
in the above mentioned case FIR wherein it is submitted that accused has no
connection with the present offence and he has been falsely implicated in the
present case and she is a refugee. Hence present bail application is filed.

Reply to this application was sought wherein it is mentioned that
the co-accused Enestin Manyi had presented herself to be the manager of
eating house and eating house was found operational at 03.00 a.m. in the night
and accused Chukuka alongwtih seven other foreigners was also found
present in the eating house and none of them presented their passport and
visa. It is further mentioned that accused had taken the said property on rent
and if he is enlarged on bail he may not appear before the court. With this
prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the career/future of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and

jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 20,000/- with one surety in the

like amount subject to following conditions:-

1 He will not tamper the evidence or intimidate any of the
witnesses.
2, He shall co-operate into the investigation and will appear before

|0 and Court as and when required and directed.
3. He will furnish his fresh address on record as and when he



changes the same,
4. e will not commit th

9. He will furnish the details of her present
sided in the last six months

he 10 forthwith.

v in hand s disposed of. Copy of this Order be given
a email by the Ahlmad/

o same ollence in future.
address as well as
ary address where he has e and is intending

tempot
wre as well as his identity proofs to't

to reside in neat ful
Applicatiol

and Ld. Counselfor accused/ applicant vi

dasti to 10

Reader of this court.
Copy of this order be sen

t to concerned jail superintendent for

inumation to the accused.
Ahlmad is directed to send the record

(DEEM

Duty MM- lI (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.

to concerned court.
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PS Tilak Nagg,

Uls 18
8,269 27
) 0,34 .
Act 'PC. 3 Epidemic Act, 33 Ex. Act, 28/112 DP Act and 14 F

Ld. App for the State.
Sh. Gaurav Chandhok Ld. Counsel for accused (through VC)-

This bail application has been filed on behalf of accused Akacha

Amos Uchenna in the above mentioned case FIR wherein it is submitted that
f’iCCused has no connection with the present offence and he has been falsely
Implicated in the present case and she is a refugee. Hence present bail
application is filed.

Reply to this application was sought wherein it is mentioned that
the co-accused Enestin Manyi had presented herself to be the manager of
eating house and eating house was found operational at 03.00 a.m. in the night
and accused Akacha Amos Uchenna alongwtih seven other foreigners was
also found present in the eating house and none of them presented their
passport and visa. It is further mentioned that accused had taken the said
property on rent and if he is enlarged on bail he may not appear before the
court. With this prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the career/future of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and

jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 20,000/- with one surety in the

like amount subject to following conditions:-

1. He will not tamper the evidence or intimidate any of the
witnesses.
2. He shall co-operate into the investigation and will appear before

|10 and Court as and when required and directed.

3. He will furnish his fresh address on record as and when he



nges the same.

4, He will not commit the same offence in future.

5, He will furnish the details of her present address as well as

temporary address where he has resided in the last six months and js intending
to reside in near future as well as his identity proofs to the 10 forthwith,

Application in hand is disposed of. Copy of this Order be given
dasti to 10 and Ld. Counsel for accused/ a

pplicant via email by the Ahlmady/
Reader of this court.

Copy of this order be sent to

concerned jail Superintendent for
intimation to the accused.

Ahlmad is directed to send the record to concerned court.

N !
(DEEPIKA THARRAN)

Duty MM- 1y (Mahila Couyrt-
West Distt. THC, Delhj
29.08.2020.
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.
)es the same.
4. He will not commit the same offence in future.
B He will furnish the details of her present address as well as

porary address where he has resided in the last six months and is intending
reside in near future as well as his identity proofs to the 10 forthwith.
Application in hand is disposed of. Copy of this Order be given
Jasti 1o \O and Ld. Counsel for accused/ applicant via email by the Ahlmad/
Reader of this court.
Copy of this order be sent to concerned jail superintendent for
intimation to the accused.

Animad is directed to send the record to concerned court.

‘_L.m

(DEEPIKA THA

Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



FIR No. 605/20

PS Tilak Nagar
U/s 188,269,270,34 IPC, 3 Epidemic Act, 33 Ex.

Act, 28/112 DP Act and 14 F

Act
State Vs. Uzmah Presley Opel
29.08.2020

Present: Ld. APP for the State.
Sh. Gaurav Chandhok Ld. Counsel for accused

This bail application has been filed on pehalf of accus
e mentioned case FIR wherein it is submitted that
nd he has been falsely

Hence present bail

(through VC).
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Presley Opel in the abov
accused has no connection with the present offence a
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Consideration heard. Record is perused.

(n the present matter, accused is already in judicial custody no
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changes the same.
4. He will not commit the same offence in future.

B He will furnish the details of her present ad
where he has resided in the last six months and is intending

his identity proofs to the 10 forthwith.
Copy of this Order be given

t via email by the Ahlmad/

dress as well as

temporary address
to reside in near future as well as

Application in hand is disposed of.

dasti to 10 and Ld. Counsel for accused/ applican
Reader of this court.
to concerned jail superintendent for

Copy of this order be sent

intimation to the accused.
Ahimad is directed to send the record to concerned cO
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FIR No. 605/20
PS Tilak Nagar

U/s 188,269,270,34 IPC, 3 Epidemic Act, 33 EX. Act, 28/112 DP Act and 14 F
Act

State Vs. Geoffery lgweka
29.08.2020

Present: Ld. APP for the State.

Sh. Gaurav Chandhok Ld. Counsel for accused (through VC).

This bail application has been filed on behalf of accused Geoffery
Igweka in the above mentioned case FIR wherein it iS submitted that accused
has no connection with the present offence and he has been falsely implicated
in the present case and she is a refugee. Hence present pail application is filed.

Reply to this application was sought wherein it is mentioned that
accused Enestin Manyi had prese
eatin

g house and eating house was found operational at 03.00 am. in the night

and accused Geoffery Iigweka alongwtih seven other foreigns was also found

the co- nted herself 10 be the manager of

present in the eating house and none of them presented their passport and

visa. It is further mentioned that accused had taken the said property onrent and

if he is enlarged on bail he may not appear pefore the court. With this prayer for

n has been made.
Consideration heard. Recor

dismissal of bail applicatio

d is perused.
In the present matter, accused is alread

y in judicial custody nO
recovery is to be effected from the applicant for which his cus

tody is required by
the police. considering the facts and circumstances of the case,

likely impact
caused upon the career/future of accused and |

ikely time toO pbe taken in

completion of investigation and for taking note of the fact that bail is a rule and

jail is an exception, the accused is admitted to bail subject to furnishing the

personal pond and surety bond in the sum of Rs. 20,000/- with one surety in the

like amount subject 10 following conditions:-

1. He will not tamper the evidence Of intimidate any of the
witnesses.
2. He shall co-operate into the investigation and will appear betore

|0 and Courtas and when required and directed.

3. He will furnish his fresh address on record as and when he




_2-
nanges the same.
4, He will not commit the same offence in future.
5 He will furnish the details of her present address as well as

temporary address where he has resided in the last six months and is intending

to reside in near future as well as his identity proofs to the 10 forthwith.

Application in hand is disposed of. Copy of this Order be given
dasti to 10 and Ld. Counsel for accused/ applicant via email by the Ahimad/

Reader of this court.
Copy of this order be sent to concerned jail superintendent for

intimation to the accused.
Ahlmad is directed to send the record to concerned court.

(D EEF:%KKW

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



FIR No. 532/20
PS Moti Nagar
State Vs. Vipin
29.08.2020

Present: Ld. APP for the State.

Sh. Parminder Singh Ld. Rremand AdV. Eor accused.

Reply filed. It has come in the reply of 10 that chargesheet has

already been filed in the present case. since in the cases where chargesheet

teadvorss 7
has already been filed the a'\’ggueam-are to be dealt by the concerned court. Let

same be sent to concerned court for 31.08.2020

(DEE%M

Duty MM- i (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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anges the same.
4. He will not commit the same offence in future.
5. He will furnish the details of her present address as well as

temporary address where he has resided in the last six months and is intending
to reside in near future as well as his identity proofs to the 10 forthwith.
Application in hand is disposed of. Copy of this Order be given
dasti to 10 and Ld. Counsel for accused/ applicant via email by the Ahlmad/
Reader of this court.
Copy of this order be sent to concerned jail superintendent for
intimation to the accused.

Ahlmad is directed to send the record to concerned court.

\
(DEEPIKA THAKRAN)
Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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FIR No. 328/20

PS Kirti Nagar

Uls 25/54/59 Arms Act

State Vs. Mohd. Raja

29.08.2020

Present: Ld. APP for the State.

sh. Parminder Singh Ld. Remand advocate for accused.,

This bail application has been filed on behalf of accused Mohd.
Raja in the above mentioned case FIR wherein it is submitted that accused has
been falsely implicated in the present case and he is in JC since 25.07.2020. It
is further stated that nothing incriminating has been recovered from the
possession of accused or at his instance and he belongs to a respectable
family. It is further stated that no purpose will be served by keeping the accused
in JC. Hence present bail application is filed.

Reply to this application was sought wherein it is mentioned that
the alleged recovery has been effected from the possession of accused and he
is involved in many other cases. With this prayer for dismissal of bail application
has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the career/future of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and
jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 15,000/- with one surety in the

like amount subject to following conditions:-

1, He will not tamper the evidence or intimidate any of the
witnesses.
2, He shall co-operate into the investigation and will appear before

10 and Court as and when required and directed.
3. He will furnish his fresh address on record as and when he

changes the same.
4, He will not commit the same offence in future.



b O 5 e e

. Accordingly, the application stands disposed of.
Copy of this order be given to the Id. Counsel for accused and

copy of the same be also sent 10 jail superintendent for intimation to the

accused.
Ahlmad is directed to send the record to concerned court.

(DM)

Duty MM- I (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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FIR No. 476120
pS Moti Nagar
State Vs. Ajay
29.08.2020
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FIR No. 013186/,?0

PS Moti Nagar
State Vs. Javed
29.08.2020

Present: Ld. APP for the State.
Sh. Parminder Singh Ld. Remand Advocate for accused.

Since last two dates of hearing reply has not been filed by the 10.

Let 10/ SHO is directed to file the reply forthwith.

Put up on 30.08.2020
(DEEPIKAm?AN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.

Vi




LR}

'k Nagar

Sr:’”ﬁ \/~ ao

FIR No. 12617/20
PS Moti Nagar
State Vs. Raj Kumar
29.08.2020
Present: Ld. APP for the State.
Sh. Parminder Singh Ld. Remand Advocate for accused.
Since last two dates of hearing reply has not been filed by the 0.
Let 10/ SHO is directed to file the reply forthwith.
Put up on 30.08.2020

(DEEPIKA PHAKRAN)

Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.
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FIR No. 588/2020
PS Tilak Nagar

U/s 381/411/34 IPC
State Vs.Naresh etc.
29.08.2020

Present: Ld. APP for the State.
Sh. Mukti Bodh Ld. Counsel for applicant/ accused.
sh. Chander Shekhar Ld. Counsel for complainant with

complainant in person.

10 in person.

Ld. Counsel for applicant/ accused submit
received the copy of reply filed by the 10. 10 is directed to supply the copy

s that he has not

forthwith. Copy supplied.
|O submits that recovery is yet t0 be effected in the present

matter.
Put up for consideration on 31.08.2020

(DEEMK;?HAKRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
29.08.2020.



